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MINISTRY OF COMMUNICATION 

(Department of Telecommunication) 

NOTIFICATION 

New Delhi, the 8
th

 February, 1999  

 

G.S.R. 72(E). –  In exercise of the powers conferred by Section 35 of the Telecom 

Regulatory Authority of India Act, 1997 (24 of 1997), the Central Government hereby 

makes the following rules, namely:- 

 

1. Short title and commencement.–  

(1) These rules may be called the Telecom Regulatory Authority of India 

(Period For Filing of Application to Authority) Rules, 1999. 

 

(2) They shall come into force on the date of their publication in the 

Official Gazette. 

 

2. Definitions. – In these rules, unless the context otherwise requires. – 

(a) “Act” means the Telecom Regulatory Authority of India Act, 1997 

(24 of 1997); 

 

(b) words and expression used and not defined in these rules but defined 

in the Act, shall have the meanings respectively assigned to them in 

the Act. 

 

3. Filing of Application – 

If any dispute arises among the service providers or between service 

providers and a group of consumers in respect of matters relating to- 

 

(a) technical compatibility and inter-connections between service 

providers; 

 

(b) revenue sharing arrangements between different Service Providers: 

 

(c) quality of telecommunication service and interest of consumers; 

 

 

Then the aggrieved person may make an application referred to in sub-section (1) of 

section 15 of the Act to the Authority within a period of six months from the date, on 

which the cause of action arises: 



Provided that the Authority may entertain an application after the expiry of the said 

period of six months if it is satisfied that the applicant had sufficient cause for not making 

the application within such period. 

 

[No. 2-18/98-Regln.] 

R.K. GUPTA, Jt. Secy. 


